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- Mr. ﬁjit Narayanan ACGSC for the res ndents

The respandents were glven tlme to flle counter

affidavmt. When the case was’ taken up tOdmy for ‘final

'hearlng the respondents have na filed count@£ afﬁlé&Vlti

They Seek more tlmc-u Cnunter affi&aivzt is to be filed

Vlthiﬂ one month with a copy to the appl&cant who may file
re;olnder if any within two weeks thercafter. List ¥or
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Mr. V R Ramachandran Nair for the applicant
Mr. Ajith Narayanan for respondents

time to filé counter affidavit and undertakes to do: so
within four weeks with a copy to the learned counsel for
the applicant who may file rejoinder if any within two
weeks thereafter. List for final hear:.ng on 13.8.91.
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List for final hearing on 7.10.91. 1
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None for the applicant

Mr. Ajith Narayanan for responden$s

'Respondents have not filed reply. Reply @
" i{s to be filed within three weeks with a copy

to the -learned co.unsel for the applicant who

may file rejoinder if any within one week
thereafter., List for f£final hearing on
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The learned counsel for the respondents submits ¢ in the
D58 Hested from SL o Now 14 to 39 in today's couse lst which| includes
the present application they propose to flle a common reply. |For this
they seek 3 weeks time. Ve grant 3 weeks time to file and tyo weeks
for the applicant to flle rejoinder, If any, thercafter on th¢ receipt [3\ )3*1‘3
of the copy of the reply.

Let this case be listed for completion of pleadi
“egistrar on 17/12/91, ] %
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Both sides prasent.

- Counsel for respondents submits that
a joint counter aPfidavit will be Piled in all
these cases within 3 wesks. Counsel for applicant
may file rejoinder within one week. Call on 31.1.92,
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Keons appoars. _
No gounter has been Pilod despite sevoral
epportunities, Accnrdiﬁgly iist ba?ura the Bandh for

Purther diroctions on 2.3.92,
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